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New Delhi, dated theZ9 March, 2000

NOT]FICATIONQ

S.0. (E).-  Whereas by notification of the Govemment of India in the Ministry of .
Finance number S.0. 388(E) dated the 19™ May, 1997, issued under clause (b) of the
EXplanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central
Government had specified at serial number 4, Construction, equipments and furnishing of
Mma Rehabilitation Centre at Survey No. 114/P, Brahmajyoti Yogiji Marg, Mogri,
Dlstnct Kheda, Gujarat, by Anoopam Mission, Brahmajyoti Yogiji Marg, Mogri-
388345, Via — Anand, Gujarat, as an eligible project or sch| me for a period of three years
begmnmg with assessment year 1998-99, _ -

And whereas the said project or scheme is likely to f;xtend beyond three years;

And whereas the National Committee, being satisfied that the said project or
scheme is being executed properly, made a further recommendation under sub-rule (5) of
rule [ 1M of the Income-tax Rules, 1962 for specifying the sald project or scheme for a
ﬁmher period of three years;

Now, therefore, the Centrai Government, in exercise of the powers conferred by
sub-section (1) read with clause (b) of the Explanation to section 35AC of the Income-tax
Act, 1961 (43 of 1961), hereby specifies the scheme or project of construction,
equipments .and furnishing of Mitra Rehabilitation Centre at Survey No. 114/P,
Brahmajyoti Yogiji Marg, Mogri, District - Kheda, Gujarat, which is being carried out by
Anoopam Mission, Brahmajvoti Yogiji Marg, Mogn-388345, Via -~ Anand: Gujarat, at
thé;st:mated cost of rupees one crore eighty-seven lakhs sixty seven thousand plus a
corpus fund of rupees two crore sixty-nine lakhs eighty-four thousand only. as an eligible
project or scheme for a further period of three vears bemnmng with assessment vear

2001-2002.
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